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THE AIR CORPORATIONS (AMENDMENT) ACT, 1971

No. 49 OF 1971

[9th December, 1971]
An Act further to amend%»-the Air Corporations Act, 1953,

BE it enacted by Parhamen’c m the Twenty-second Year of the Republic
of India as follows:— ;
i
2 .
1. (1) This Act may be cailed the Air Corporations  (Amendment)
Act, 1971. .

(2) The provisions of this Act except clause (iii) of section 4 which
shall be deemed to have com% into force on the 19th day of May, 1971,
shall come into force on such date! as the Central Government may, by
notification in the Official Gazette appoint.

2. In the Air Corpora’mons Act 1953 (hereinafter referred to as the 27 o1 1953,

principal Act), in section 4_,

(i) for sub-section (i‘—’), the following sub-sections shall be sub-
stituted, namely:—

“(I) The general superintendence, direction and management
of the affairs and business of each of the Corporations shall vest
in a Board of directofs which may exercise all such powers and

do all such acts and. things as may be exercised or done by the

Corporation under this Act.

(IA) The Board of directors shall consist of a Chairman te
be appointed by the Central Government, and not less than eight
and not more than fourteen other directors to be appointed by
the Central Government and the Chairman or any other director
may be required tg render whole-time or part-time serv1c’e as the
Central Government may direct:

T 1-2~1972 : vide Not 1ﬁcat1on No. S.O. 73(R), dated 29 1- 1972 Gazette of India, Ex-
traordinary Part II, Section 3(ii), p. 197.
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“Provided  that—

(¢) the same person may be appointed to be the Chair-

-man of both the Corporationsior Chairman of one and:director =

-of*the-6ther;

(b) the same .persons may be appomted to. be d1rectors
of both the Corporations.”;

i
oo H

(#) in sub-sections (2), (3) and- (4), ‘for ‘the word “member”
wherever it oceurs, the word “d1rectox]~” shall be substituted;

(ii%) in sub-se¢tion (5), “for the words “General Manager”, the
words “managing director” and for-the ‘word “member”, the word
“director” shall be substituted. '

3. In section 5 of the prinéipal Act— ’

(%) -in sub-sect1on (1), for -the word “members”, ' e_the word
“d1rectors” and in the proviso thereto for - the -word “member”, the
word “director” shall be substituted; ‘

' (if) +in sub-section (2),—

‘(a) “for “the “word “member”, dn - both the places where it
“oceurs, the word “director” shall be substituted;-

(b) for-the: words “such remuneration by way- of-allowances”,

sthe-words “such. remuneration by -way: of salary, allowances” shall .

be substituted.

'4 in sect1on T-6f:the: pr1nc1pal ‘Aect, in Sub~sectlon @) —

ot

(z) after clause (z) the followmg clause shall ‘be inserted
) namely — - .
“(i1) to make such grants as k“it thinks fit/ias:contribution or
donation, .in furtherance of the interests of the  Corporation, to
. .any fund established for a benevolent or.charifable purpose:

““Provided ‘that nothing"in thls -6lause “shall be “construed as

empowering the Corporation to make any such ‘grant to any

political party or for any pol1t1cal purpose-to any individual or .

body,”,

(i) in clause (k), for the words “in¢luding provision ‘6f-eatering;
rest-rooms”, the words “including provision of catering, hotels, res-
“faurants, rest-rooms” shall ‘be subst1tuted

Atit) -before . clause (1), .the . followmg clause .shall be igserted,
namely: —

“(kk) to form one or more c’ompanies under the Companies
i of 1956. - Act, 1956 to further ‘the éfficient- pefformance of its diities and
' the exercise of its powers under this Act:

- Prov1ded that the paid up. share cap1ta1 of every company se-

formied shall be held excluswely by, the Corporation;”.
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5. In section 8 of the principal ﬁbct for the words “General Manager”,

_ wherever they occur, the Words “managmg director” shall be substituted.

‘6. In section 12 of the pr1nc1pa1 Act ‘in sub- sectlon (2), for the words
current account”, the word “accoynt” shall be substituted.

7. After section 15 of the principal Act and before Chapter IV, the

following section shall bevinserted namely: —-

“15A. (1) Notw1thstand1ng anything contained in the Companies
Act, 1956, the gauditor of any fcompany formed by either of the Cor-
‘porations under clause (kk) of sub-section (2) of section 7 shall be
appointed or re-appointed bycthe Corporation concerned .on the advice
of the-Comptroller and Auqhtor General of India.

(2) Save as otherwise prov1ded in sub-section (7), in addition to
the provisions contained in the Companies Act, 1956, relating to the
audit of the accounts of any company, the following provisions shall
apply to the audit of the accounts of any company referred to in sub-
-section (1), namely:—

(i) the Comptroller and Auditor General of India shall have
power to conduct a supplementary or test audit of the company’s
accounts by such person or persons as he may authorise in this
behalf; and for the purposes of such audit to require information
to be furnished to any person or persons so authorised, on such

~matters, by such persén or persons and in such' form as the
‘Cornptroller and Auditor General may, by general or special

order, direct; i

(#1) the auditor abpointedor re-appointed under sub-section
(1) shall submit a copy-of his audit report to the Comptroller and
Auditor General of India who shall have the right to comment
upon, or supplement, ‘the audit report in such manner as he may
think fit; : ;‘ IR

i -
o (iit) any such comments upon, or. supplement to, the audit
"+ report shall be placéd before the annual general meeting of the

. company at the same time and in the same manner as the audit

report”, ;

8. In section 35 of the principal Act,—

() in clause (a), for the words “fifteen lakhs” the words “forty
_ lakhs” shall be substltuted

() in clause A(‘ ), for the words,“ﬁve years”, the,Wdde “ten
years” shall be substituted.
/

9. In section 40 of t}lxe principal Act, in stb-section (1), for the word
“members”, the word “d1rectors” shall be substituted.
E
~ 10. In section 41 of'the,principal\ Act,—

(a) sub-sectfon (1) shall be omitted; and

(b) the br kets and figure (2)” shall be omitted.

1 of 1956.

1 of 1958,
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H. In section 42 of the pring&pal Act,—

(i) in sub-section (2), for the word “members”, the word
“directors” shall be substituted;
(#) in sub-section (3), for' the word “members”, the word “direc-
tors” and for the word “member”, the word “director” shall be sub-
stituted. ' o

12. In section 44 of the ‘principal Act,.in gub-seétion (2)‘,-——

() in clause (d), for the words “General Managers”, the words
“managing directors” shall be substituted;

(#) in clause (f), the word “depreciation” shall be omitted.’

13. In section 45 of the principal Act,—

(1) in sub-section (I), for the words “Each of the Corporations
‘may, with the previous approval of the Central Government”, the
words, brackets and figure “Subject to the provisions of sub-section
© (3), each of the Corporations may” shall be substituted, '

Amend-
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_(#ty in sub-section (2), in clause (D), for the words “General ;

Manager”, the words “managing director” shall be substituted and
after that sub-section, as so amended, the following sub-section shall
_be inserted, namely:—

. “(3) No regulatlon under clause (b) of sub section (2) shall
be made except with the prev1ous approval of the Central Gov—
ernment. ",
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